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DUEPARTMENT OF LAWY, JUSTICE & LEGIS-
LATIVE AFFAIRS

NOTIFICATION
Delli, the t4th March, 1996

No. F. 13(2)[96-L.A:—The following Act of
Lepislative Assembly received the nssent of the
President of India on the 7th hlarch, 1996 and is
bereby published for general informalian.

THE MEMBERS OF LEGISLATIVE ASSEMBLY

OF THE NATIONAL CAPITAL , TERRITORY

OF DELHI {SALARIES, ALLOWANCES, PEN-

SION ETC) (AMENDMENT) ACT, 1955
(IZELHI ACT NO. 2 OF 1996)

dated 14-3-1996

AN
ACT

Lurther lo amend ‘The Members of Legislative
Assembly of MNational Capital  Territory . of Delhi
(Salarics, Allowances, Pension etc.) Acl 1994

Be it cnacled by Lhe Legislalive Asscmbly of the
National Capital Territery of Delhi in 1be Forty
Sixth Yeur of the Republic of India as [oilows —

1. Short Tille and Commencemént.—(1) This Act
may be ralled The Members of Legislative
Assembly of the Nalional Capital Territory
of Delly (Salaries, Allowances, Pension
ele.) (Amendment) Act, 1995,

(2) 1L shall come into force on such dale as
the Licutenanl Governor may, by notifi-.
calion in the official Gazetle, appoint,

2. Omission of Section 7.—In ‘The Membars of
Legislative Assembly of lhe Malioma| Capilal Terri-
tory of Delbi (Salarics, Allowances, Pension cte.}
Act, 1994 (Delhi Act 6 of 1995)" (hereinaller re-
ferred 1o as “the principal Ast"), section 7 . ishall
e omitled.

3. Subslitution of section 8 by a new seclion—1In
the principal Acl, for scction 8, the following shall
be substiluted, namely :—

"8, Conveyance advance—{1) A member
sh2ll be enlitled 0 o repayable advance
uplo rupees Af0y rthousand for the purchase
of n conveyance.

(2) The rate of interesl for he adver

referred Lo in sub-scetion (1) and e Mgl

of recovery and ioterest thereon shall,
such as may be prescribed by the Gova
menl, with the prier approval of

"n_

President”:

4. Imsertjon of new section Ll.—In the princgge

Act, after sccrion 10, the following new section
be inserted, namely (—

“Power to make rules,—The Government mafs

by nootificatlion in the officianl  Gaz=
make rules [or carrying oul the purposzs
this Acl.

(2) Every rule made under (his Act skl

be laid as soon as may be aficr it is ma
before the Legislative Assembly of D&

while it is in-session, which may Le coul

prised in one session or in {wo succoiE

sessions, and if, before the cxpivy of

session imniediatzly following the scssivn 4

lhe successive  sessions  aforesmd,
Tlouse agrees in making  any madifics?)
in the rule or lbe House nprees that
rufc should ol be made, the w'es &
thereaficr have <¢flect only iu such m
fied form or bLe of no cflect, us the
may be, so. hawever, thit auy such mo

Lo

Geation, or awnulment shall b withoel
peejudice to the validity of anything pg

viously donc under that rule™
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DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS
NOTIFICATIONS
Delhi, the 10th March, 1999

1999 and is hereby published for general information.
) ':The Members of legislalive assembly of the National Capital Territory of Delhi (Salarics, Allomccs Pension, ¢lc.)
mid Amepdment) Act, 1998,
: (Delhi Agt No. 1 of 1999)
ACT

3. elc) Adt, 1994.°
: Be it enacted by the Legislative asserobly of the National Cap:!al Tcmzory of Delhi in the Forty-ninth year ot‘ Republic
a as follows :—
" 1. Short titlé and commencement.—(1) This Act may be called the Members of Legxs!auvc Assembly of the Natforal
2 Temlor)r of Delhi (Sa]an&s Allowances, Pcnsmn, elc. ) (Second Amendment‘j Act, 1998,

-r;]‘&; 2 Insemon of new sechou 6A.—In the members of Legislative Assembly of thc National Capital Territory of Delhi
8 CS, Allowances, Pension, efc. ) Act, 1994 (Delhi Act 6 of 1995), after section 6, the following new section shall be
ek é_,{: namely — R

% J‘;: *6A—Railway Travel—A member shall be catitled 1o rall travel coupon books in the form as may be prescribed for
W witha petson accompanying the member to travet any number of times to any place in India during a financial year ;

:;:&-; 5 Provided that the money value of the coupon books used shall not exceed four times the fare of a smgle air-conditioned
L ucf.lﬂumcy between Dethi and Kanya Kwnari in a financial year."
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